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NOTIFICATION : !
INCOME-TAX t
5.0. (E) - In exercise of powers conferred by section 80IA of

the Income-tax Act, 1961 (43 of 1961), the Centfal'-GO\_fernment hereby
makes the following rules further to amend the Igcome-tax Rules, 1962,
namely:- ‘

1. (i) These rules may be called [the Income-tax (A&nfh
Amendment) Rules,1997.

(i) They shall be deemed to have come into force with effect
from the tst day of October, 1994.

2. (i) In the Income-tax Rules, 1962, -in Part ll, in sub-part E, after
Rule 11E, the following Rule shall be inserted} namely:-

“11EA. Guidelines for specifying industrially backward
districts for the purpose of deduction under sub-ciause
(c) of clause (iv) of sub-section (2) of section 80 I[A.

In  specifying a district for notification as an industrially
backward - district under sub-clause (c) of clause (iv) of sub-’
section (2} of section 80 IA, the Central Government shail satisfy
itself that, -

(a) the district has a “Total Weighted In&iex Count” of- 250 or
less in the 'All India Gradation List’ appendqd in appendix-lil
of these rules; or |

(b) the district is a “no industry” district as indicated in the
‘All India Gradation List” mentloned in ciause (a); or

(c} the district, is an inaccessible hill are@ district as indicated
in the Eighth Plan Document and has a|“Total Weighted Index
Count of 500 or less in the 'Alil i_ndia Gradation List’
mentioned in clause (a); or



